FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

DATTAR CERAMIC PRIVATE LIMITED OPERATING IN MANUFACTURING OF
FELDSPAR POWDER INDUSTRY AT HALVAD, GUJARAT

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1. | Name of the corporate debtor along | DATTAR CERAMIC PRIVATE LIMITED
with PAN & CIN/ LLP No. CIN: U17115GJ2013PTC076394
PAN:AAECD7596H
2.| Address of the registered office Vikas Cotton Ginning & Pressing, Near

Marketing Yard, OPP.G.I.D.C, Surendranagar,
Halvad, Gujarat India, 363330

3.| URL of website

NA

4.| Details of place where majority of

fixed assets are located

Vikas Cotton Ginning & Pressing, Near
Marketing Yard, OPP.G.I.D.C, Surendranagar,

Halvad, Gujarat, India, 363330

available financial statements (with
schedules) of two years, lists of

creditors are available at URL:

5.| Installed capacity of main products/ | 500 MT per day
services
6.| Quantity and value of main | As per the latest available financial Statement
products/ services sold in last | for F.Y. 2023-24:
financial year Quantity: Nil
Value: Nil
* The company has recorded sales of
%10.44 crores through trading of
agricultural products.
7.| Number of employees/ workmen NIL ( As per the information provided by the
SBOD).
8.| Further details including last | Details can be sought by sending request to

Resolution Professional at

cirp.dattarceramic@gmail.com.



cirp.dattarceramic@gmail.com

Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

Details can be sought by sending request to

Resolution Professional

cirp.dattarceramic@gmail.com.

at

10

Last date for receipt of expression of

interest

13.08.2025

11,

Date of issue of provisional list of

prospective resolution applicants

14.08.2025

12

Last date for submission of

objections to provisional list

19.08.2025

13

Date of issue of final list of

prospective resolution applicants

20.08.2025

14

Date of issue of information
memorandum, evaluation matrix
and request for resolution plans to

prospective resolution applicants

23.08.2025

15

Last date for submission of

resolution plans

22.09.2025

16

Process email id to submit

Expression of Interest

cirp.dattarceramic@gmail.com

17]

Details of the corporate debtor’s

registration status as MSME

MSME Registered

Date: 29.07.2025
Place: Ahmedabad

Sd/-

Igbal Singh Gandhi

Resolution Professional in the matter of
Dattar Ceramic Private Limited (In CIRP)
Communication Address

Reg. Address: C/302, Rosewood Estate,
Satellite, Near PrernaTirth Jain Derasar,
Ahmedabad, Gujarat-380015

Email Id: igbalsingh2659@yahoo.co.in
AFA Valid Upto: 30.06.2026
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TUESDAY, JULY 29, 2025

BAJAJ FINANCE LIMITED 3

Registered DMice: Bajx Finance Limitad, Of Pune-thmednagar Road, Viman Nagar, Pung 411004
Branch: Otfice No.501 to 508 Sth Floor, Tower-8, Imperlal Heights, Ring Aoad. Braratvan Sockety, Chandra Perk-2, Sulab Vatika, Rajkot, Gujarat 250005

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(A= per Appendix IV read with rule 8{1) of the Security Inlerest Enforcemeni Rules, Z002|
Wihareas, Bhe underzagrad Daing e duthoeirsd (ffiper of Ei]ll Fnance Limded EB-‘Fl_l undiar thy prowes ipns ol fhe Sanuriisation and Eeaconstruclion of Fnanclals
Fegats and Erforcaman of Securify Itereet ACLI002 and in exemize of powens confermed under Sec 1 012) razd with Rukr 3 of e Securily Intar2sl (Entorcemeni|

F IR T

(= LT ]

Audes, 2002 i ssued demand by regisierad pest |~ Melice™] c:iling upan the Bormses e Co-hormowers mantinnied Fereunder b resay the amount mentinned in the
e U 1302 ol the sald A weshin o parad of 60 days o e cdabe o recalpl of rssaid notce
The Bonripeisr cfdangsporsGusranions ramead bakne having filsd bo repdy the saed amoant, nolics i€ hensy dreen o The Boroeersd Mangspors! Garainrs

and public in gerarad that tho endersigned fas taken Symbolic Possesson of the property descrined hersin heices m esentise of powers corderred on ma amdor
Spc A3 4] of the gald ALt read wiih Foule 3 of the Sacury Interest (Enforcement) Rules. 2002,

Thee hornoae 5 in parficular and public in general are hereby cautioned not io deal with the Said propedy and 2oy dealing wdih ks propesty il be subjec o the
charga ot fy-Hadal Finanee Limided. foe the amound manbored herain balow along weeh inbarest thenson a5 paniractad [k

Tha Borowers' s $8ealinn it inviled o provisions ol sub-saclion |3) ol saction 136l the Acl, i respact ol lime avsilable, o redesm lhe sacumnd agsals,
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FINANCIAL EXPRESS

Phoenix ARC Private Limited

Regd. Office: 3rd Floor, Wallace Tower 139-140/B/1, Crossing of Sahar Road and Western Express
Phasrme JIC Highway Vile Parle (East) Mumbai - 400 057. Tel: 022- 6849 2450, Fax : 022- 6741 2313
1..‘__} CIN: U67190MH2007PTC168303 Email: info@phoenixarc.co.in, Website: www.phoenixarc.co.in.

PUBLIC NOTICE FOR E-AUCTION CUM SALE

E-Auction Sale Notice for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the
public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned property mortgaged to Phoenix ARC Private Limited
pursuant to assignment of debt by Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited -Assignor) will
be sold on “AS IS WHERE IS, AS IS WHATEVER THERE IS AND WITHOUT RECOURSE BASIS”, by way of “online e-auction” for recovery of dues
and further interest, charges and costs etc. as detailed below in terms of the provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest
(Enforcement) Rules, 2002) through website : www.phoenixarc.co.in/ as per the details given below.

Date and Time of E-Auction Date : 19-08-2025 / 11:00 Am to 02:00 Pm (with unlimited extensions of 5 minute each)

Laan Account Mo/ Mame of the Deseription of Secured ﬂﬂﬁmﬁﬂﬂﬂ
Borrowen[slMorgagors)/Guaranions) Immaovahie Property 18y of Prssesaion
Loam e Na.: S16LAPRAS05243 Praparty Be.1 - Ll that pieca and pams of the comiracal progarty Bearng (e 180425
“ﬂltgurgau And Azencinles [Eumwul B 530 & B-371 with ara cobectivaly Somesauimg 31,22 Sq. Wes on Ind Toor of g 75,14 503

b 3 : + | #he building knoan as “Shakh Chambers-1" onsnucied epon land ol Pict No T & 2
'.M' 3':'] Hk.s.har EI‘-_E-'I"‘:IFr H-:l!l-"-'":'.:"-EElI-M!I[! Earg ravanis Sunsey No 45 Paki of Vilsge Trejpar of Morbe (fce Mo 530
Fioad Dpp Gymkhand Club Rajkot Gujaral | g o, ged ;- Moih: s Mo 5-29 South: 0ffics No. 5-31 Eset: Road Wast Difice
A600AE B 5111, Ofhce Mo 521 Boundad z:- North; Dffice Mo 550 Sourth; Office Mo §-
Bhargaw Upendra Bhi Blat] (Co-Bormawer] | 22 East Rosd West: Otticein. 5110, Propesty e, 2 - AFFat pleca pod parcal il the

fHup=es Teserdy-Five Lakh
Fourteen Thousand Frva
Fuund resd ared Thires Oridy)
as on FEA0RE

& Bima Anilshai Trivedi (Co-horrower) pruperty beanng Difice Mo, 300 (0id Mo 19 Cargel Ares Massumment 16527 POSSESSI0N DATE
Baoth A~ Bhanu Smrutl, Jawrad Plot 2011 | 505021535 S0 Mirs, onthied fioor in the butksing known as “Aksshar Ghambers” 217025
Falace Road Samlosh Diisy Farm Rajlal ailuated rA{puApara man roed of Gy Suney Ward Mo.B Giy Survey’ Mo 330 & 331
Gumaral JE0001 Paik of Fagol. Beended as:+ Morih: Dllice Mo d02 Soetse (ebers Property East

! " Sladr Boom Wes | Rajpiipara Man FAosd
Loan Afc Ho.: 4165HLABRB4025 & &ll That Prece And Pacel O The Besidenhal Propesty Measuring 29,02 5q 1704026

Mirs. Siliatad A Aevenie Sarvey Mo, 573, 574 575 P Cily Survey Wik No
18 P Knighna Apadment P Flat No. 305 &1 Rajos

416SHLABSES1E1
Pratip A Rugarzlia (Bormower) &
Kaushaliyaben Anandbhai Ruparelia

R5.20.03.037 .58 (Aupeas
Twenly Lakh Rivy-Thraa
Thcigsand Thity-5eemn

{Ca-Borrower) Rupess and Fith-Eight Paies
Both at: Krishna Anpt 81 Mo-303 Onby) 6 on 1404/2025
Parganamegar Main Road Opp Railway POSSESEHIN DATE
Fatak Jamnagar Road Rajkol-360001 2T 0ES

[iade ; 26-07-2025 Sd-Authorized DHicer-

PFlage : Aajicol Bajaj Fimamoe Limited

Utkarsh Small Finance Bank

Aapki Ummeed Ka Khaata
(A Scheduled Commercial Bank)

Zonal Office: Rupa Sapphire, 17th Floor, Plot No.12, Sector 18, Opp. Sanpada Rly. Station, Vashi, Navi Mumbai-400 705.
Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, UP - 221 105.

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Notice is hereby given under the securitization and Reconstruction of Financial Assets and enforcement (Security) interest Act,
2002 and in exercise of powers conferred under 13(12) read with rule 3 of Security interest (enforcement) rules 2002, the
authorised officer issued a Demand notice on the dates notes against each account as mentioned hereinafter, calling them to repay
the amount within 60 days from the date of receipt of the said notice. The borrowers having failed to repay the amount, notice is
hereby given to the under noted borrowers having failed to repay the amount that the undersigned has taken Possession of the
properties described herein below in exercise of powers conferred on him/her under section 13(4) of the said act read with rule 8 of
the said rules on the dates mentioned against each account. The borrower in particular and the public in general is hereby
cautioned not to deal with the properties and any dealing with the properties will be subject to the charge of UTKARSH SMALL
FINANCE BANK LIMITED for the amounts and interests thereon mentioned against each account herein below:

The attention of the borrowers detailed hereunder is invited to the provisions of subsection (8) of section 13 of the act, in respect of
time available, to redeem the secured assets.

¢

Sr. | Borrower(s)/Guarantor(s) / Loan | Demand Notice Date and | Description of the Inmovable Reserve Price, EMD & Last Date of
No. Account Amount Property Submission of EMD
IéAN: IF‘X\\IIAP_()0217-180056296 28-01-2021 Fi Resig]r\éq Phric?::_Rs.T ?1’85’4994-F
ranch: Vapi For Rs. 7,28,156/- (Rupees |Flat No - 204, 2nd Floor, Siddhi| (Five Lakh Eighty Five Thousand Four
1 ﬁgfﬂ?we" Haridwar Ramchandra | ‘oot akh Twenty Eight |Residency, Opposite Vallabh Nagar, E#Irl])drlgg %g‘g’;%tly ("I!Ii'f]te %"IK)t
Co!Borrower: Dharamshila Devi Thousgir;td g?:(l)-lr“n;ired & | Chhiri, Vapi, Valsad, Gujarat - 396191 Thousand Five Hundred &yFifts)]/ Only)
| Haridwar Majhi ) y y | Last date of EMD Deposit:18-08-2025
LAN: LXJUN00417-180062024 08-12-2022 . Reserve Price: Rs.3,00,000/-
Branch: Junagadh For Rs: 5,08,949/- R.S.N0.132/2 Paikey, Plot No.18, (Three Lakh Only)
2 Borrower: Tejas Dilipkumar Rupees F|ve Lakh Eight 19820, Pavan Flats, Flat No.202, EMD: Rs. 30,000/- (Th|rty Thousand
Kapadiya housand Nine Hundred 2Nd Floor, Divya Park, Zanzarda Only)
gi‘;i'm{:a"ﬁ{hmﬁg‘r’ben & Forty Nine Only) | R0ad. Junagadh, Gujarat 362001 | | 26t gate of EMD Deposit: 18-08-2025

Terms and Conditions of E- Auction: 1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set
out therein. Bidders may visit to the Web Portal: https://www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART PRIVATE LIMITED for
bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will be submitted online. The interested buyers may
go through the auction terms & conditions and process on the same portal and may contact to Deepak Thakur 8976766310 & Sailesh lyengar 9833801159,
details available in the above mentioned Web Portal and may contact their Centralised Help Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com.
2. All the intending purchasers/ bidders are required to register their name in the portal mentioned above as https://lwww.auctionbazaar.com/ and get user ID
and password free of cost to participate in the e-auction on the date and time as mentioned aforesaid. 3. For participating in the e-auction, intending purchasers/
bidders will have to submit the details of payment of refundable Earnest Money Deposit of 10% of the Reserve Price of the Secured asset along with copies of the
PANCARD, Board Resolutions in case of Company and Address Proof on or before the Last date for submission of EMD mentioned above. Intending purchasers/
bidders are required to submit separate EMDs for each of the Items/Properties detailed herein above. 4. At any stage of the auction, the Authorised Officer may
acceptireject/modify/cancel the bid/offer or post-pone the auction without assigning any reason thereof and without any prior notice. 5. The successful purchaser/
bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp duty, registration fees, etc. that is required to be
paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the applicable law. 6. The intending bidders should make their own independent
enquiries regarding encumbrances, title of secured asset put on auction and claims/rights/dues affecting the secured assets, including statutory dues, etc prior to
submitting their bid. The auction advertisement does not constitute and will not constitute any commitment or any representation of Phoenix. The authorized officer
of Phoenix shall not be responsible in any way for any third-party claims/rights/due. 7. The prospective/intending bidder shall furnish an undertaking that he/she is
not dis-qualified as per provisions of Sec.29 (A) of Insolvency and Bankruptcy Code,2016 and failure to furnish such undertaking along with the KYC documents,
shall automatically disqualify or he/she bid will be rejected.

Place : Gujarat Sd/-,
Date : 29.07.2025 Authorised Officer, Phoenix ARC Private Limited

VADILAL ENTERFRISES LIMITED

rd Floor, South Block, Puniska House, Bopal Ambli Road, Ahmedabad - 380058
LOSS OF SHARE CERTIFICATES

MNOTICE is |'|F!I'|'-.'|.'|!|I giuen Ihal bhe E;-ll'!-r‘lil'l-!“.'F.IbE[.‘ii- lor the mentdmsd securiiees of the
Company have Been o8]/ misplaced and the holder(s) of D Said securifies have

appliad o the Company

Faolio Mame of Mo of Certificate Distinctive Face

Mo. Shareholder | Shares Hos Mos. Value

00001 440 Hasina 5 140 ZTTE ZH1T0T -251800 Rs.10

Bharmal 100 G223 SE42TE - 564374 Rs.10

00001441 Haszina 3 100 27T 251801 - 251900 R%.10
: | _Bharmal [ 100 Bd23 | S6437G6-584474 | Rs. 10

00004442 Hasina 5 10d 2780 251'&[!1 EEEBDD R=.10

Bharmal 100 E-'E_EE EEM-_?!'_E SE45T4 _E5-1ﬂ

00001443 Hasina 5 100 ZTB1 252001 -252100 Rs.10

Bharmal 100 G226 564575 - 564674 Rs.10

LR BT Hasina 3 100 2TB2 252101 -252200 Rs. 10

Bharmal 100 GIIT SE4ETE -564TT4 Rs.10

00001445 Hasina 3 100 2TB3 252201 - 252300 Rs_10

Bharrmal 100 BZ22E SEATTE - GE48T4 R%_ 10

00001446 Hasina & 100 2754 252301 - 252400 Rs. 10

Bharmal 100 6220 SE4ETS -564974 R=.10

00001447 Hasina 5 100 2TBS 252401 - 252500 Rs. 10

Bharmal 100 G230 BE4GTE - 565074 Rs.10

00001448 Hasina 8 100 2TEE 252501 - 252600 Rs.10

Bharmal 100 6231 SEE0TE - 565174 Rs.10

0000 4 G Hasina 5 100 Irin 347711 - 34TRID Rs_ 10

Bharmal 100 TI1EBG BEDNZES -EE03EL Rs. 10

Public is caulioned agains! purchasing othensise dealing with he above menticnad
share cerlificales. Any person having damsisbiections in the said shares. should
comimunicata b the company &t the Ragigtersd office of the company 8l the addresy
given albowe within 15days from the date publication of this natice.

Failing whiczh the company shall proceed to isswe Duplicale Sham Cerlificaies
For, VADILAL ENTERPRISES LIMITED

Pica : Rajkol
Diated; 2B-07-2025

=ii-

Company Secretory

Sr. | Name of the | Name of the Name of the Borrower/ Date of Date of Amount Qutstanding
No..  Branch Account Guarantor Demand Possession | as on the date of
(Owner of the Property) | Notice Notice Demand Notice
1 Surat Patil Amol Mr. Patil Amol Adhikar 122/04/2025| 25/07/2025 %9,32,397.35/-
Adhikar (Borrower) &
Mrs. Sunanda Adhikar Patil
(Co Borrower & Mortgagor)

AAVAS FINANCIERS LIMITED

(CIN:LES922RIZOLIPLCO34297) Regd, & Corp, Office; 201-202, 2nd Floor,
South End Sgquare, Mansarovar Industrial Area, Jaipur, 302020

POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of AAVAS FINANCIERS LIMITED under the Sacuritisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred upen me
undar section 13{12} read with Rule 9 of the Security Interest {Enforcarant] Rules 2002, issued @ Demand Motca calling upon the
borrowers mentionad heain below to repay the amounk mentionad in the respective notica withan 60 days from the date of receipt of the said
notice, The bormowers having failed to repay the amount, undersgned has hen possession of the properties descnbed herein below in
exergise of powers confermed onmeunder Section 13[4) of the said Act read with Rule 3 of the said ndes on the dates mentioned as below,

The basrower andGuarantor in particular and the public in %eneral is heraby cautioned not to deal with the properties and any
dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED for an amount mentloned as
below and further interest thereon.

SAPHE AAFEESAATH HAMAAES

Date & Amount
of Demand Naotice

Date & Type
of Possession

Description of Property

Name of the Bormower

Description of the charged/mortgaged property (all the part & parcel of the property consisting of): ALL THAT PIECE &
PARCEL of Non Agricultural Plot of Land in Mauje Haldharu, lying being land bearing R.S No 318,320, New Block No 375, (Old
Block No 352 Paikki 2) admeasuring Hector Are 1-46-40 Sq Mts, Known as “PRATHAM RESIDENCY” Paikki Plot No 98, open plot
admeasuring 42.35 Sq Mtrs, (K.J.P Block No 375/98, admeasuring 40.10 Sq Mtrs) along with Undivided share of Land
Admeasuring 22.80 Sq Mtrs at Resgitration District and Sub District, Kamrej District Surat within the State of Gujarat, which
bounded as under: Boundaries bounded by- East: Society Internal Road West: Plot No 103 North: Plot No 97 South: Plot No 99

2 Surat Rameshwarlall Mr. Rameshwarlal Sugnaram Nain  |22/04/2025| 24/07/2025 | X 7,31,717.25/-
Sugnaram (Borrower/Mortgagor) &
Nain Mrs. Prmeshwari

(Co Borrower & Mortgagor) L L -

Description of the charged/mortgaged property (all the part & parcel of the property consisting of): ALL THAT PIECE &
PARCEL Non Agricultural plot of Land In Moje Kunvarda, lying being land bearing R.S. No. 268/1, 268/2, Block No 253/A,
admeasuring 22594.00 Sq Mtrs, Known as “SHIVAM RESIDENCY” Paikki Plot No 247, (As Per K.J.P Order New Block No
253/A/247, admeasuring 43.29 sq Mts) as per site admeasuring 57.15 Sq Mtrs, & C.0.P, Road along with undivided share of Land
admeasuring 32.22Sq Mtrs at Registration District &amp; Sub District Mangrol, District- Surat Boundaries bounded by- East: Plot
No 248 West: Plot No 246 North: Society Road South: Society Road

e e e e L e T B N K e e L L LT e L R R

S M }'Li SMFG INDIA CREDIT COMPANY LIMITED

i Conporate Offce: 10tk Foor, Office Na, 109,102 & 303, 2 Narth Svenue

faker kadly, Bandra Kuria Compses, Bandra (E), Mumbal -

POSSESSION NOTICE (For Immovable Property)
{Under Rule & (1) of the Secarify Interest {Enforcement) Rules, 200E)

Whereas the undersigned being the authonzed officer of SMFG India Credit Co. Lid.
(“SMFG INDIA CREDIT"), having s registered office at Comimerzona IT Park | Tower
B, 151 Floor Mo.111 Mount Poonamailae Road Porur,Chennai-600116  and corporate
office at 10th Hoor, Dfice Mo, 107,102 & 103, 2 North Avenue, Maker Maxity, Bandra
Kurla Complex, Bandra (E), Mumbai - 4000531 under Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 {34 of 2002), and in
exgrcise of powers conferred under Section 13 (12) read with Rule 3 of the Securify
Interest [Enforcement) Rulas, 2002 issued Demand Notice dated 12.05.2025 calling
upon the borrawess 1) ALPESHEHAI VELJIBHAI KORIYA 2) SHAMTABEN VELJIBHAI
KORTYA under loan account numBber 212420001 8243096 to rapay 1he amount mantioned
in the notice being Rs. 31,03,924/- (Rupees Thirty-One Lakhs Three Thousand Mine
Hundred Twenty-Four Only) within 50 days from the date of receipt of the said notice.

The borrower{s) having fadled to repay the amount notice is hereby given fo the
borrower{s) and the public in general that undersigned has taken SYMBOLIC
POSSESSION of the property descrbed herein balow in exercises of powers confarred on
him under sub section (4) of section 13 of the Act read with Rule 8 af the Security Intarest
iEnforcement) Rules, 2002 onthis 25 DAY OF JULY IN THE YEAR 2025
The barrower in particular and the pubsic in general are hereby cautioned nof 1o deal with
the property-and any dealings with the property will be subject to the Charge of SMFG

glujiaka|

3 Surat Manjibhai K Mr. Manjibhai K Valiya 19/04/2025| 24/07/2025 | % 20,51,085.66/-
Valiya (Borrower/Mortgagor)&
Mrs. Valiyajamnaben Manjibhai

(Co Borrower & Mortgagor)

Description of the charged/mortgaged property (all the part & parcel of the property consisting of): ALL THAT PIECE &
PARCEL Immovable Property Bearing Plot No 169, as per K.J.P Block No 311-169, Re- Survey/Promulgation New Block No 12285
As Per Site admeasuring 72.00 Sq Yard i.e 60.22 Sq Mts, As Per Passing Plan admeasuring 60.28 Sq Mts, Along with 31.17 Sq
Mts, along with undivided share in the land of Road and COP, in “Swagat Row House”, Situated at Revenue Survey No 311/2, Block
No 311 admeasuring Hector Are-1.90.27 Sq Mts of Moje Village Velanja, Ta-Kamrej,Dist-Surat, which bounded as follows
Boundaries bounded by- East: Society Road West: Plot No 186 North: Plot No 170 South: Plot No 168

Sd/-
(Authorized Officer)
Utkarsh Small Finance Bank Ltd.

Date: 29/07/2025
Place: SURAT

Vasirapur Branch : Hindaka Complex, Mehru Park,
Vastrapur, Opp Vastrapur Lake, Vastrapur,
Ahmedabad 380015, Phone Ho: 82380915927,
EMAIL: CB1TO20@CANARABANKE COM

DEMAND NOTICE [SECTION 13(2)] TO BORROWER/ GUARANTOR/MORTGAGOR

¥af: AMRO/DEMAND/KARTIKKUMARNVASTRAPURIZ025-26/PS Date: 19/0712025
o.

Borrower

dboter & Canara Bank £

[P W

W ThiuiEs Syndicate |

Mr. Rawal Kartikkumar Prashantkumar
29, Ratnam Bungalows, Vrundavan Party Plot Road, Sola, Ahmedabad, Gujarat 380060
109, Tirupati Township, Opp. Geb Sub Station, Behind Hatel Garden, Patan, Gujarat 384265
B 7112, Goyal Intercity, Mear Sal Hospital, Drive In Road, Ahmedabad 380054
B/701 Shyam Heights, Sub Plot No; 4+5/a, Fp No 511, Tp Scheme No. 28, Village New Wadaj, Taluka
Sabarmati, Ahmedabad 380013
Co-Borrower Mrs. Sangita Mandal
29 Katnam Bungalows, Vrundavan Party Flot Road, Sola, Ahmedabad, Gujarat 380060
Ghorapir, Lake Garden, English Bazar, Malda, Malda, West Bangal 732101
109, Tirupati Township. Opp, Geb Sub Station, Behind Hotel Garden, Patan, Gujarat 384265
Unit No. 502, Shakti Extol, Opp, Ganesh Housing Ltd, Zydus Hospital Road, Thalte;,
Ahmedabad - 380058
B/701 Shyam Heights, Sub Plot No: 4+5/a, Fp No 511, Tp Scheme Nao. 28, Village New Wadaj, Taluka
Zabarmati, Ahmedabad 380013
Dear Sir
Sub: Motice issued under Section 13{2) of the Securifisation & Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002,
You have availed following Loans / Credit Facilifies from our Canara Bank Vastrapur branch from time o time:

Sl. Mature of y Interast and other e .Rm D.f Interest
No.| Loan No. Principal r Total Liability | including Penal
Loan/Limit charges interest
1 Housing | Rs.70,84,061.00 | Rs. 1,80,062.26 |Rs. 715412325
16000204532 |~ oan | as on 17.07,2025 | as on 17.07.2025 | as on 17.07.2025 il
2 Home Loan | Rs.4,98,314.00 | Rs 14.601.34 | Rs. 51291534
164004103387 | " cocure | as on 18.07.2025 | as on 18.07.2025 |as on 18072025  10-35%

The abowve said loan/credit faciliies are duly secured by way of mortgage of the assets more spacificaliy described in the
schedule hareender, by virtue of the relevant documents executed by vou in our favour. Since you had falled fo discharge
your llabilities as per the terms and condifions stipulated, the Bank has classified the debt a5 NP& on 16.07 2025 Hence,
we hereby issue this notice to you under Section 13(2) of the subject Act calling upon you fo discharge the entire lkability of
ason 17.07.2025 amounts to Rs, 72,64,123.26 (Rupees Seventy Two Lakh Sixty Four Thousand One Hundred Twenty
Three and Paisa Twenty Six only) + further interest and charges from 18.07.2025 in Housing Loan account andas on
18.07.2025 amount to Bs. 5,12,915.34 (Rupees Five Lakh Twelve Thousand Nine Hundred Fifteen and Paisa Thirty
Four Only) # further Interest and charges from 19.07.2025 in your Home Loan Secure account with accruad and up-lo-
date interest and ather expensas, within sixty days from the date of the notice, failing which we shall exercise all or any of
the rights under Section 13{4] of the subject Act

Further, you are heraiy restrained from dealing with any of the secured assats mantionad in the schedula in any manmner
whatsoever, withaul aur prior consent, This s without prejudice fo any ather ights available to us under the subject Act andior
any alher law in force.

Your attention is invited to provisions of sub-section (8) of Section 13 of tha SARFAES] Act, in respect of time available, to
redearn the secured assets

The demand notice had also been issued to you by Regesterad Post AD dua to your [ast known address availabla in the
Branchrecord,

SCHEDULE
Details of Immovable Assets

kA Mature Name of the title holder
1 | Thia Immovable property o fat no 07 on 7ih fioor in biock “B° having Bz buili-up area
admeasuring about 97 93 3q.mirs., [as per Atmedabad Municipal Corporation) and canpet
areg admeasunng about 35,58 sq.mirs., balcony area admeasunng about 3.51 sq.mir, fotal Mr. Rawal
admeasuring 52 67 sq.mirs., together with commaon amenities and undivided sharin the said Kartikkumar
lard constructed schame known as *SHYAM HEIGHTS" (redevelop scheme new nama) old Prashantkumar

scheme known as ASHIRWAD FLAT (old scheme) of jay sonar co-operalive housing society
itd., bearing constructed on the N.A tand baaring sun-plot no.4+3/A (as par AMC record)
admeasuring 4063 sw.mirs.. made out of Final Fiot no.511 (allotied in ieu of survey no 462
A+B paiki admeasuring 1236 sg.mirs.) of town planning scheme no.28 siteated lying and
being &t mouje wadaj, taluka Sabarmatl, District Ahmedabad and Registration Sub-distrct
Ahmeadabad-2 (Wadaj) and bounded as under, (a5 per allotment letier) East :Flat no, B2,
Wesl: Society margin road, Morth Block no, A, South: Flatng, BI04

CERSAIl Security Interest ID ;400076950265

Authorised Officer CANARA BANK

Date : 19/07/2025 Place : Ahmedabad

BHAVANBHAI SOMABHAI KHANT, 12 MAY 25 PROPERTY NO. 61, MOJE- PAHADPURG.P SYMBOLIC incla Grodit for an amount ot eing Rs.51,05,824 /- (Rupnes Thirty-Onu Lakks Three
¥ s ] e- ! LEH o - i : 5
SOMALBEN ANIRHAI KHANT, Rs. 315133/ PAHADPUR, TAL- MODASA, DIST- ARAVALL, | possession | [Thousand Nine Hundred Twenty-Four Only) and interest Wereon 1ng bodrower &
AMILBHAI BHAGYANBHAI KHANT, B MAY 25 GUIARAT ADMEASURING 180D 50 FT TAKEN ON attantsgn &5 imwiled 1o provisions of sub-section (B) o sechon 13 of tha Acl, In respedl ol
VALIBEN BHAVANBHAI KHANT | 24 JUL 25 teme availabile, to redeem the secured assets
[A/C NO.} LNHIMOOS17-180051959 TAKE FURTHER NOTE that all previcws notice(s) affied on 25 DAY OF JULY IN THE YEAR
JAYANTIBHAI TRIKAMEBHAI 12 MAY 25 GRAM PANCHYAT PROP. HO. 171, VALAND SYMBOLIC 2025 under Section 13 (4) of the SARFAES Act, 2002 in respact of the Secured Asset(s)
VALAND, PINTUBEN JAYANTIBHAI Rs, 323561/ fllrELrI:L Lﬂ;'.l."ﬁ ? F!.-ILEEI ;gil :HF*D PDr'i;;u m gﬂl Dm' AT | POSSESSION herein may ba desmed withdrawn
VALAND & MAY 25 i , TAL. TARAPUR , DIST. ANAND, TAREN ON e e L
(A/CND ) LNANHDZ919-200123734 GUJARAT ADMEASURING 60B.00 SO,FT. 23 JUL 25 Description Of Immovable Properly : Dwner 01 The Properly — Mr. Alpeshhhal
KANAKKUMAR PATEL, 12 MY 25 FLAT NO-A-208/ SECOND FLOOR, REVENUE | SYMBOLIC Veljibhai Koriya. Property Description - All That Plece And Parcel Of Immovable
URMILABEN PATEL Ra. 701373/- SURVEY NO-A0G, CITY SURVEY NO-1500, POSSESSION Property Comprising 01 Esidenfial Tenemen! Constructed On MN.a. Land
GUARANTOR : KHETA SARWALA B MAY 25 L L AL LAk TAKEN ON Admeasuring About 53-60 Sq. ML 01 Plot No. 18 0f The Area Known As “amrut
RAM P . 3 JUL 25 . il . sl 3 ik .
(A/C MO} LNMEHO3116-170042435 NEAR PATEL PARLL VISNAGAR, MEHSANA, . Sarita -3 Lying And Situated At Revenue Survey No. 617 Paiki 3/3 Of Rajkot
GARAT ADMEASURING 52 50 YARD Which 1s More |dentity Az Fp. No. 10/1/1 Of T.p. Scheme No. 24 Having City
HEMRAJBHAI RAJABHAI 12 MAY 25 IFHL{JI‘I r;ilTlE-U. Cii H-;-;-* l'-;-;ﬂEL'SrglPHM Flgé}ﬂﬁ. SYMBOLIC Survey No. 1943/1/21 0f Sheet No. 532 In City Survey Ward No. 18, Of Rajkot Gity
PARMAR, LILABEN HEMRAIEHA| Rs. 325357/ ROPERTY NO.1331,A MEN 1SL POSSESSION febed : ¢ . :
BARMAR & hARY 38 NO.1294 [N GAMTAL SITUATED AT HARLAN | TASEN ON Taluka And Districl. Boundaries. North : Land Of Piol No. 18 South : Road East .
BRI P e :ﬂ%mmiﬁm E;.L.I\-HF' UA,DISTBANASKANT ol T sl BRSO WY
e R R : g Rl o Place: RAJKDT =0V, Authonsed Officer
HA STATE:GLIRAT 385510 ADMERASURING s i AR
: Date; 20,07 2023 SMFG India Credit Company Limitad
1080 5Q.FT5.
MIRMALABEN BHEMABHAI 12 WaY 25 FLAT NO- B-103 SHUBH SHUKRA RESIDENCY SYMBOLIC
PARMAR, BHEMABHAI Rs, 733340/ NEAR LAL DARWAJA JAIN TEMPLE , SHUNSHI | POSSESSION N Zonal Office Rajkot :
BHIKHABHAI CHAMAR, EMAY25 | ROAD. NEAR PATEL PARU VISNAGAR TAKEN ON SECEd O o JULTERERUTS 201, Central Black, Twin Star,150 f Ring Read.
MEHULKELUMAR BHEMAEHA] QﬂﬁgHiha'l.rﬁ BLOCK-B GUIARAT ADMEASURING | 23 JuL 25 Hr. Nana Mava Circle. Rajkot-26000:5.
PFARMAR : A TATFET MALAAARAD Email: zorajkot@indianbank.co.in
GUARANTOR - LITENDRAKUMAR ; , B
PARMAR [Under Rule (8(1) of Security Interest (Enforcement) Rules, 2002]
(A/C NO.} LNMEHO3117-18004986.2 Possession Notice (for Inmoveable property)
VANITAREN DIPAKEHAI PARMAR, 12 MIAY 25 FLAT N, 502, A- WING, DHARTI HEIGHTS, AT- | S¥MBOLIC . . .
OIFAK J PARMAR Fs, 732954/- JASDAN. BS.NOD, 11472 E 1141 PAIKI 1 AND POSSESSION Wh'ErEﬂg. IThE!' Undﬂrmgﬂﬂﬁ tlf-',l"'lg rhE .I!'.I,]t.hl-l:ll'!zﬂlj Gﬁ-ll:iﬂl‘mm Indian Bank |J|'|IjE'!'
[AfC NO.J LNEOTD1421-220208047 B MAY 25 ! ids:.,ff';'"'.:" ﬁhﬂ.lﬁl??rﬁﬁﬂ I$-I 1-12, TAL - | TAKEN ON the Securitization and Reconstruchon of Financial Assels and Enforcement of
e Rt Security Interest Act 2002 and in exercise of powers conferred under section
JAYSHRIBEN JITENDRABHAI 12 MAY 25 RESIDENTIAL HOUSE ON DHRANGADHRA | SYMBOLIC 13(12) road with Rule 8 &3 of the Securlly Interest (Enforcemant) Rules, 2002
PARMAR, | ITENDRABHAI SLIKHLAL Rs. 1742276/- & 1:-:‘_;1 Suhﬁ VE'HS'.'?‘RD m}li 2 &ﬂﬁ MNONDH POSSESSION Issued a demand notice dated 07.05.2025 calling upon the borrower Mrs.
PARMAR Rs. 459558/ NO:2515 AT: DHRANGADHRA TA: TAKEN ON Yampalli Mounika (Borrower & Mortgagor) & Mr. Yampalli Rajesh Rao (Co-
GUARAMTOR - HITENDRAEHAI gAY 75 DHEANGADHRA DIST: SURENDRAMAGAR, 23 JUL 25 P ! 1 & rgag r] : F. J ; i I:
SLKHABHAI PARMAR GUJARAT ADMEASURING 83.72 50.MT Borrower) with cur Branch to repay the amount mentioned in the notice being Rs.
[ASC NQ.) LNSNADRZA1-2200 79758 8.93,768 (Rupees Eight Lakh Ninety Three thousand Seven Hundred Sixty
& LNSMNADS22-230235692 . ; ;
e — — Eight Only) as on D6.05.2025 within 60 days from the date of receipt of the said
ZAMPADIYA VASANTBEN 12 MAY 25 PROPEATY OF HOUSE BEARING SANOSARA | SYMBOLIC nolice
SARDULBHAL VIAY SADLULEHA Rs, 268247/ GRAM PANCHAYAT AKARNI PATRAK MILKAT | POSSESSION P
ZAPADIYA, SADULEHAI B MAY 25 AKARNI NO.-d4 , SITUATED AT GAMTAL LAND | TAKEN ON The BarrowersMorigagors having failed to repay the amount, notice 15 hansby
AMARSIEHAI ZAPADIYA OF VILLAGE SANOSARA, TA : CHOTILA, DIST = | 23 JUL 25 i | . Fabia's
LAJe NG} LNk 3.;-11-2292!}&1&3 S IRECRRAN AGER LI LA AT ADRERSIIRING grwen iothe bumers-mnrlgag-nrs and lhe_ Pubes nn_gerteral _1ha, ':hE_JI'H.'.IIEFEIEII'IEd
167.27 SO.MT. has taken possession of the property described herein below in exercise of powers
INDIRABEN PARMAR, 12MAY 25 | GP PROPERTY NO-97, PARMAR VAGD, SYMBOLIC confesred on him under saction 13(4) of the said Act read with Rule £ & S o the said
RAKESHKUMAR PARMAR, Rs. 439163/ EJ:'J HEF::A-!{PUAE';'I ‘T;; %.L?&E'u.éghg IE-E. ?;JANI‘.‘-. POSSESSION rules on this 24th day of July of the year Two Thousand Twenty Five.
SARQIBEN SOLANKI B MAY 25 IARAT : ' TAKEN ON The BorowersMortgagors in particular and the public in general ase hereb
GUARANTOR : KISHORKUMAR 23 JUL 25 pagoes | pl ALoeC . g f
VINUBHAI SOLAKI caubaned not to deal with the property and any dealings with the property wil be
[4/C NO.} LNANDOOS22-230283210 zubjact to the charge of the Indian Bank, Our Branch for an amount of Rs.
glﬁ;!r ﬂ:ﬂnum BHATTI, VIIAY H]:. 2 Eh::}ﬂ:él ? RESIDE éﬂﬂ-f L PROPERTHOF GAMTAL ;‘:‘gg 5& 'f-:;l 3 B,93,768 (Rupees Eight Lakhd Ninety Three thousand Seven Hundred Sixty
(AfC NO.} LNRKM16822-230251178 B AAY 35 RAJAVADLA (IAS), TAL - JASDAN, DIST TAKEN ON EightOnly} ason06.05.2025 and fuiure interest & expenses thereon.
Eﬁ-i :?T GLUARAT . ADMEASURING 1800 23 JuL 25 “We draw attention to the provisions of Section 13{8) of the SARFAESI| Act
T and the Rules framed there under which deals with your rights of redemption
RITABEN VASHRAMEBHAI 12 MAY 25 HOUSE NO.BS P 1 CHOBARI GRAM SYMBOLIC over the securities”
KAGDIYA, SAGARBHAI Rs. 409895/ - PANCHAYAT GAMTAL PROPERTY / AT POSSESSION P———
PRAVINEHAI OLAKIYA B MAY 25 CHOBARI TA - CHOTILA, DIST - TAKEM O Description of Immovable Property
AVC NGLL ENRMAGE 22230259000 ;IﬁﬁEnT E{H:_.P'MN?EM VIRBATADMEASURING: |- 23 Jul-25 All that Pieces and parcel of Residential Bullding situated at Plot Mo 7B, Pink cily ,
o - . ! e o [ . g : i .
RAJUBEN HARLIAN, 12 MAY 25 GARAM PANCHYATPROPERTY MO-548/8 SYMBOLIC SH No 153/Paiki 2. Vil I-’.|_dana, tafuk Gandhidham, Distt Kutch Guiarat 3?'}2_':'1 n
HARSHADBHAI WAGHELA Rs. 375675/ HARIIAN WAS BEGAMPURA AT.JALLA POSSESSION the name of Mrs. Yampalli Mounska Land to an extent of 56.00 Sq Mts and building
GUARANTOR - PANKAIKUMAR B MAY 25 ik b A o TAKEN ON constructed there upon. Boundaries : North : Plot No. 77, South : Plot No. 79,
PIHESHBEAL HARIEN - e S Al R FRMETY e i s g S s
r.nurmmu MARD SHARMA, 12 MY 25 PROPERTY E-ECE ARING SHOP NIII.ELE SCHEME | sYmBOLIC Owner of the property Mrs. Yampalli Mounika
SHARMALRYIBEN Rs, 423196/ KMOWN AS & SANKALP AVENUER SITUATED | POSSESSION Date - 24.07.2025 Chief Manager & Authorized Officar
KRUNALEUMAR. VALAND g MAY. 25 ON THE LAMD BEARING BLOCK/SURVEY TAKEM ON Place : Gandhidham g For Indian Bank
DINESHEHAI VALAND NOD.234, MOUJE VILLAGE ; VARSOLA, TALUKA |23 jyL 2% ; or, Indian Ban
VISHALEUMAR : MAHEMDAVAD, DIST. : KHEDA IM THE
NS ARG T O Lo ke
ADMEASURING 22.93 5q_n.|'|"r5_ INVITATION FOR EXPRESSION OF INTEREST FOR
DATTAR CERAMIC PRIVATE LIMITED OPERATING IN MANUFACTURING OF
GITABEN DOLUBHA| GOVALIYA, 12 MAY 25 PROPERTY/HOUSE NO. 214, KHATADI GRAM | SYMBOLIC CFE,_DSF?AR POWDER INDUSQI'RY ATH A?_VAD Gulj AR%TU 60
GOVALIYA DOLUBHAI DHIRUBHAI, Rs. 279901/- PANCHAYAT, AT - KHATADI, TAL - CHOTILA, POSSESSION . ; ’ ,
DHIRUBHAL VIEUBHAI GOVALIYA 3 MAY 25 DIST - SURENDRANAGAR, GUIARAT TAKEN AN (Under sub-regulation (1) of fegulatlon 36A of the Insolvency and Bankru_ptcy Board of India
HANSABEN DHIRUBHA! GOVALIYA ADMEASURING 131,61 50.MTR 13 JUL 25 (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
(A4/C NO.} LNRKM17723-240252755 RELEVANT PARTICULARS
ARAHUL KAMJIBHA| BHALANI, 12 hAAY 25 PLOT #0511, SILVAR PARK-A, B 5 NO. 1378 SYMBOLIC 1. IName of the corporate debtor along DATTAR CERAMIC PRIVATE LIMITED
SONY POSHANA HELPURI Rs. 1912186/- & | PAIKI 1E138/B PAIK] 1, €.5.N0.3650/8/51, POSSESSION with PAN/ CIN/ LLP No. CIN: U17115GJ2013PTC076394
[MC_N{J FEMRAITIS23-240310200 Fs. 532058/ - EI?PTIUAE%{“?BI ?IIEJT ERJTEE*]:LEITH' — TAKEM O PAN:AAECD7596H
SANRALTRE- 1000 ad i RAIKOT.GLIARAT AEI-M EASURING t'-,zjg ) Sl 2. |Address of the registered office Vikas Cotton Ginning & Pressing, Near
S0.MTR {BUILT-LIP AREA 97,12 50 MTRS) Marketing Yard, OPP.G.I.D.C, Surendranagar,
VANITABEN BHIKHUBHAI GOHIL, 12 MAY 25 CHUDA AAKARNI PATRAK NO.133 PROPERTY | SYMBOLIC Halvad, Gujarat India, 363330
BHIEHABHAI DAJIBHAI GOHIL, Rs, TR/ E.-'?ﬁ:ﬂi%’i‘? Dlﬁlfﬁ r!'-lnﬂtll_flﬂrgfll CHUDA GRAM [ POSSESS|TN 3. | URL of website N.A.
KIRITSINH BHIKHUBHAI GOHIL, £ MAY 25 i P T TAKEN ON . ——
HARPALSINH BHIKHUBHAI GOHIL SUREMDRANAGAR, GUIARAT ADMEASURING | 23 JUL 25 4. | Details of place where majority of fixed | Vikas Cotton Ginning & Pressing, Near
[4/CND.) LNSNAL7973-240331724 S seOosgMIsE i assets are located Marketing Yard, OPP.G.1.D.C, Surendranagar,
NTENDRABHAI SHANKARLAL 15 MAY 25 FLAT NO.301, 30D FLOOR, BEARING ON SYMBOLIC Halvad, Gujarat, India, 363330
BALVWANI MIMNABEN IITENDRA Rs, 383154/ REVEMUE SURVEY NO. 1102/2, HARI OM POSSESSION 5. | Installed capacity of main products/ services {500 MT per day
BALWANI 15 MAY 25 TOWER NR SHIV NAGAR - 1, MANIIPURA, TAKEN ON : : s oot e latest avalabls fracial Sermert
(&/C WO} LHANDOZ215- 160026853 MADIAD KHEDA, GUIARAT ADMEASURING BS | 231 UL 25 6. Quantlty and yalue of main prqducts/ s per the latest available financial Statemen
S0.MTR services sold in the last financial year féir F-\t(-t20§?-24-
uantity: NI
LATE MR. BHAVANBHAI 15 hAAY 25 PLOT MO-12, ASMNO-723, VAISUPURA, SYMBOLIC Value: Nil
KAMABHAILELA NOW DECEASED Rs, 787873/ JASDAM, DIST RAJKOT, RAIKOT, GLIARAT POSSESSION * The company has recorded sales of Rs.10.44
THROUWGH HIS LEGAL HEIRS MRS. 15 MAY 25 ADMEASURING 125.44 50.MTR. TAKEMN ON crores through trading of agricultural products.
POTIBHEN BHAVANBHAI LELA, 23 JUL 25 . . .
MR, SURESHBHAI LELA, POTIBEN 7.| Number of employees/ workmen NIL ( As per the information provided by the SBOD).
BHAVANBHALI LELA, SURESHEHAI 8. |Further details including last available | Details can be sought by sending request to
BHAVANBHAIL LELA financial statements (with schedules) of two | Resolution Professional at
E}%“E‘ﬁ'}‘:ﬂ“' KUNAL DHANIIBHAL years, lists of creditors are available at URL: | cirp.dattarceramic@gmail.com.
[ASC WO LNBAIDL216-170031746 9. | Eligibility for resolution applicants under section  Details can be sought by sending request to
LATE MR. HARSHADRHAI 15 MAY 25 PROPEATY BEARING FLAT NO.10E ON FIRST | SYMBOLIC 25(2){n) of the Code s available at URL: E‘:Sﬂ:ttgpc:rf:;ign;ﬁ com
IIVANBHAL SHRIMALI NOW Rs. #55N05/- FLOOR IN BLOCE NO.1, AT AND IN THE POSSESSION P- gmar.com.
DECEASED THROUGH HIS LEGAL 15 MaY 25 SCHEME KNOWHN AR EWS-2 OF AHMEDABAD | TAKEN ON 10. | Last date for receipt of expression of interest | 13.08.2025
HEIRS MAS. MADHU BEM MUMICIFAL CORPORATION, SITUATED ON 23 JUL 25 , — ,
HARSHAD SHRIMALL, MR. HARDIK THE LAMD BEARING TP SCHEME MO, 106 OF 11. | Date of issue of prqwsmnall list of 14.08.2025
HARSHAD BHAI SHRIMALI, FINAL PLOT NG.152, IN THE 5IM OF MOLUJE prospective resolution applicants
SHRIMALI HARDIK, MADHL BEN Ellj%-'ﬂﬁ?{gr g‘; i-l;.ﬁ,ﬂ ILE'DT?:-EE Eumyﬂ 12, Last date for submission of objections to |19.08.2025
HARSADBHAI SHRIMALI ADMEASURING 28 5G.MTS " provisional list
LEND.) IRADGT TR 4809013505 I I 13. | Date of issue of final list of prospective 20.08.2025
HARIJAN VIMALABEN 15 MAY 25 HOUSE NO-217 AT, HARLIANYAS. KOTHAVI, SYMBOLIC | resolution applicants prosp e
ARVINDBHAIL ARVINDEHA Fs. 329084/- TA- 50JITRA, DIST-ANAND, GUIARAT POSSESSION
HARIAN, HARSHADKUMAR 15 MAY 25 ADMEASURING 55-76 50 MTRS TAKEN ON 14. 2\2;?”g{l:)S:lga?;)L”i%ﬂ:%%ggg%‘;%asg?&mn 23.08.2025
Eﬁiﬁ:ﬁgﬁ%@: EﬂHﬂ"aﬁ',l\II.'L"?' " UL plans to prospective resolution applicants
KIRTIKUMAR UMESHEHAI 15.| Last date for submission of resolution plans |22.09.2025
YENG.) LNANGL T3 230323200 16. | Process email id to submit Expression | cirp.dattarceramic@gmail.com
ALPESHEHAI € VALA, MAYURIBEN 8FEB 25 FLAT NO. 3654, BLOCK NO. M-30, RS.NO. 1241 | PHYSICAL of Interest
ALPESHBHAI VALA Rs. 1051485/ TO 1243, GHB, RAMJIT SAGAR RDAD, LALPUR | POSSESSION . . ,
COLOMY JAMNAGAR, GLIARAT 26 UL 25 registration status as MSME.
ADMEASURING 26.85 50.MTR. >

Place : Jaipur Diate: 29-07-2025 Authorised Officer Aavas Financiers Limited
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epaper.financialexpress.com

Date: 29.07.2025
Place: Ahmedabad

Igbal Singh Gandhi

Resolution Professional in the matter of
Dattar Ceramic Private Limited (In CIRP)
Communication Address

Reg. Address: C/302, Rosewood Estate,
Satellite, Near PrernaTirth Jain Derasar,
Ahmedabad, Gujarat-380015

Email Id: igbalsingh2659@yahoo.co.in
AFA Valid Upto: 30.06.2026

. Ahmedabad
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== /KO LIFESCIENCES
B rfEEL. THE CHEMISTRY

(CIN: LE5993MH13TTPLC258134)
Regd off: 604, Centrum, Opp. TMC Office, Mear Satkar Grand Hotel,
Wagle Estate, Thane West MH 400604
Mobile:+3190B2668855 Email; ivestor.relations@omail.com

Notice with respect to Special Window for re-lodgment of transfer requests
of physical shares & Updatlon of EYC

SEB| vide its circwtar Mo, SEBIHO/MIRES DMIRSD-PoliPACIRM20 2587 dated July 2. 2025
has apened @ special window oaly for re-dodgement of fransfer deeds; which wene lodged prior
b the deadling of Aprl 1, 2015 and refeciedretumadngt aflended to due o deficiency in the
documanisiprocession athensise, far a perod of six months from July OF, 2025 Gl January 06,
20026, Due process shall be followed by shareholdars Tor such ransfer-cum-damat requests:
Inweshors may sand documents to fhe Compeny or RTA

Further, vidge SEBHOMIREDMIRSD _RTAMBPICIR/2021/655 dated Nov (3, 2021 i1 has
besn made mandeiory for shareholders holding physical shemes o fumish FAN, KYC delsls
and Nomination detsils fo the Company or ils RTA

shamehoiders may conlact the Company at investor. relatons@grmail.com or RTA "Bigshare
Senices Pvl L™ al inveslon@bigshereoniing.com for any danfcalions or quenss,

Sdi-

Chirdan Dashi

Company Secretary & Comgpliance Officer

Flace: Thang
Digte; 26072025

l'-I.h

Jiorel A Canara Bank

[ e S

STRESSED ASSETS MANAGEMENT BRANCH : Circle Office Building, 8th Floor, ‘B’
Wing, C-14, G-Block, Bandra-Kurla Complex, Bandra East, Mumbai- 400 051
Tele:- 022-26728782/8744/8771/8792/8799; email:- cb15550@canarabank.com

SALE NOTICE

E-Auction Sale Notice for Sale of Inmovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Secured Creditor, the Symbolic Possession of which has been taken by the Authorized
Officer of Canara Bank, will be sold on “As is where is”, “As is what is”, basis on
13.08.2025 for recovery of Rs. 407,88,33,681.85 (Rupees Four Hundred Seven Crore
Eighty Eight Lakh Thirty Three Thousands Six Hundred Eighty One Rupees & Eighty
Five Paise Only as on 30.06.2025 plus further Interest and cost from 01.07.2025
due to the SAM Branch of Canara Bank from M/S.DELTA IRON & STEEL COMPANY
PVT LTD, Office No 205, 2nd floor, Windfall Tower, Sahar Plaza Complex, AndheriKurla
Road, J.B. Nagar, Andheri (East), Mumbai 400059, represented by its Directors Mr.
AkshayRajendra Jain and Mr. DhaneshJayantilal Mehta:

Description of property

Flat No. 402, 4th floor ‘B’ Wing, Ansal Heights, Dr G M Bhosale Road, Opposite Old Market,
Worli Naka, Mumbai 400018 owned by Mrs Rajshree A Jain adm 1203 sq.ft i.e.111.75 sq.mtr
carpet area including the area of the balconies. Boundaries:- North — Shree Ram Mills Ltd
copmpound South - Shree Ram Mills Ltd copmpound wall East - Bhiwandiwal Building
West — G.M. Bhonsale Marg

Reserve Price:- Rs.4,58,00,000/- | Earnest Money Deposit:- Rs. 45,80,000/-

Flat No. 703 A & B Seventh floor ‘C’ Wing Eden IV Co-operative Housing Society Ltd,
Hiranandani Gardens Powai Mumbai, adm 1580 sqft built up area owned by Mr Akshay R
Jain Boundaries:- North - Jalvayu Vihar South - Central Avenue Road East - Eden 3 West
- Jalvayu Vihar

Reserve Price:- Rs.3,37,00,000/- | Earnest Money Deposit:- Rs. 33,77,000/-

The Earnest Money Deposit shall be deposited on or before 12.08.2025 up to 5 p.m.
Details of EMD and other documents to be submitted to service provider on or before
12.08.2025 upto 5.00 pm. Date up to which documents can be deposited with Bank is
12.08.2025 upto 5.00 pm.

For further details may contact Mr. Kishor Kerba Mane, Authorized Officer, Canara
Bank, SAM Branch, Mumbai (Mobile No: 8097590940) or Dheerendra Kumar
Chaudhary (Mob. No. 9891721657) may be contacted during office hours on any
working day. The service provider Baanknet (M/s PSB Alliance Pvt. Ltd), (Contact No.

7046612345/6354910172/  8291220220/9892219848/ 8160205051, Email: support.
BAANKNET@psballiance.com. /support.ebkray@procure247.com).” .
Date: 28.07.2025 AUTHORISED OFFICER

CANARA BANK, SAM BRANCH

Place: Mumbai

Reads & Indian Bank

Matunga Bazaar Branch :
276 Temple Avenue, Deodhar Road Matunga East Mumbai-400019

POSSESSION NOTICE (For Inmovable & Movable Property)

[Under Rule- 8{1) of Security Interest (Enforcement) Rules. 2002]

Whereas: The undersigned being the Authorized officer of the Indian Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act and in exercise of powers conferred under section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued Demand Notice dated 14.05.2025 calling upon the
M/S Uttam Sales Corporation (Borrower), Mr. Uttam Chand Bhomraj Chhajed (Proprietor M/S
Uttam Sales Corporation ) to repay the amount mentioned in the notice Rs. 1,85,77,417.00
(Rupees One Crore Eighty Five Lakhs Seventy Seven Thousand Four
Hundred Seventeen Only) as on 14/05/2025 and the said amount carries further interest
at agreed rate from 14/05/2025 till date of repayment within 60 days from the date of receipt of
the said notice with further interest and incidental charges w.e.f. 14/05/2025.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under section 13(4) of the said Act read
with rule 8 of the said rules, on this 25th day of July of the year 2025.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Indian Bank,
Matunga Bazaar Branch for an amount of Rs. 1,85,77,417.00 (Rupees One Crore
Eighty Five Lakhs Seventy Seven Thousand Four Hundred Seventeen
Only) as on 14/05/2025 and the said amount carries further charges & interest at agreed rate
from 14/05/2025 till date of repayment.

Below are the detarls with the breakup ason 14/05/2025

Arrears Fees/ |
Ac no lec;zt e '?‘:tzr:;(tj Penalty Charges/ Total
| _ _ _ (if any) MOX | _
| 7717508512 | 1,79,62,842/- | 6,11,770/- | 2,558]- 247 18577417
Total due in 1,85,77 417/-

Loan accounts

The borrower s attentron is mvrted to the provisions of sub-section (8) of section (13) of the Act,
in respect of the time available, to redeem the secured assets.
Description of the Inmovable property:

Mortgaged Assets :

1. Shop No. 05, Ground Floor, & SA First Floor, (Deekay Aria) CTS
No. 2869, Opp Bank of Baroda, Panjrapole Lane C P Tank Road,
Charni Road (E), Village Bhuleshwar, Mumbai-400004

Property bounded by:- North : Shop No. 06 South : Shop No. 04

EM of Property

BOHRA INDUSTRIES LIMITED

CIN: L24117RJ1996PL.C012912
Registered Office: 301, Anand Plaza, University Road,
Udaipur, Rajasthan 313001
Email id: bil@bohraindustries.com,
Phone: +91-294-2429513; Fax: +91-294-2429515
Website: http://www.bohraindustries.com

BOHRA

Recommendations of the Committee of Independent Directors (the ‘IDC’’) of Bohra Industries
Limited(the ‘‘TargetCompany’’) under Regulation 26(7) of the Securities and Exchange Board of India
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended (the ‘*SEBI (SAST)
Regulations, 2011°’) in relation to the open offer to the public shareholders of the Target Company
made by Mark AB Capital Investment India Private Limited (*‘Acquirer’’).

1. Date July 25, 2025
[ 2. Name of the Target Company Bohra Industries Limited
| 3. | Details of the Offer pertaining | The Open Offer is being made by Mark AB Capital Investment

India Private Limited ("Acquirer'") to acquire up to 70,19,667
(Seventy Lakh Nineteen Thousand Six Hundred and Sixty Seven)
fully paid Equity Shares of face value of 10/- each ("Offer
Shares'") representing 30.26% (Thirty Point Two Six percent) of
the Emerging Voting Share Capital of the Target Company on a
fully diluted basis, as of the tenth working day from the closure of
the tendering period of the open offer, for cash at a price of ?32/-
(Rupees Thirty Two Only) per equity share (" Offer Price'") to the
Public Shareholders of Bohra Industries Limited ("Target
Company") pursuant to and in Compliance with the
Requirements of The Securities And Exchange Board of India
(Substantial Acquisition of as amended ("SEBI (SAST)
Regulations, 2011") ("Offer" Or "Open Offer").

"The Board of Directors of the Target Company at their meeting held

to Target Company

on March 07, 2025, has authorized a preferential allotment of
68,75.000 (Sixty Eight Lakh Seventy Five Thousand) Equity Shares
and 58,26,565 (Fifty Eight Lakh Twenty Six Thousand Five Hundred
and Sixty Five) Convertible Warrants convertible into Equity Shares.
Accordingly, the Offer to public shareholders was given of 26.00% of
Emerging Voting Share Capital of the Target Company. However,
Target Company on June 17, 2025, allotted 68,75,000 Equity Shares
to the Acquirer and 20,25,002 Convertible Warrants to public
shareholders. Accordingly, the Emerging Voting Share Capital has
been revised to 23,19,71,540 consisting of 2,31.97,154 Equity Shares
on fully diluted basis (assuming full conversion of convertible
warrants) and therefore the Offer of 70,19,667 given to public
shareholders stands of 30.26% of Emerging Voting Share Capital.

| 4, |Name of the Acquirers and PAC with
the Acquirers
5. |Name of the Manager to the Offer

Mark AB Capital Investment India Private Limited (‘‘Acquirer’’) There
are no PAC(s) with the Acquirer for the purpose of Open Offer.

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, J. B. Nagar, Andheri (East), Mumbai-400
059; Tel. No.: +912249730394, Email 1d:
openoffers@saffronadvisor.com, Website: www.saffronadvisor.com
Investor Grievance Id: investorgrievance@saffronadvisor.com

SEBI Registration Number: INM000011211

Contact Person: Saurabh Gaikwad/Yashi Srivastava

Mr. Shankar Balachandran (DIN:10850023)-Chairperson

Mr. Mahesh Kumar Hada (DIN: 10778619)-Member

Mrs. Mascarenhas Anita (DIN:01189484)-Member

6. |Members of the Committee of Ii
Independent Directors (“‘IDC il.
Members’* or ““Members of the IDC”?) | iii.
7_ IDC Member's relationship with the
Target Company (Director, Equity
shares owned, any other
contract/relationship), if any

1. All IDC Members are Independent and Non-Executive directors on
the Board of the Target Company. ii. Other than their positions as
Directors of the Target Company, there are no other contracts or
relationships with the Target Company.

8. |Trading in the Equity shares/other| None of the members of the IDC has traded in Equity Shares/ other

securities of the Target Company by| securities of the Target Company during the: i. 12 (twelve) months period

IDC Members prior to the date of the Public Announcement ("PA") dated March 07,
2025 and ii. period from the date of the PA till the date of this
recommendation.

|79, |TDC Member's relationship with
the acquirers (Director, Equity
shares owned, any other
contract/relationship), if any.

None of the IDC Members have any contract or any relationship
with the Acquirer.

[10. Trading in the Equity shares/other No trading in the Equity shares/other securities of the Acquirer has
securities of the Acquirersby IDC' been done by the IDC members.
Members

11. | Recommendation on the Open offer, as| Based on the review,

to whether the offer, is or is not, fair|a) The IDC Members are of the view that the Offer Price of 32.00/-

and reasonable (Rupees Thirty Two Only)per equity share is in line with the
parameters prescribed by the SEBI (SAST) Regulations, 2011;

b) IDC Members believe that the Offer is in line with the SEBI
(SAST) Regulations, 2011 and the same is fair and reasonable;
and It is advised to the shareholders to independently evaluate the
open offer vis-a-vis current share price and take an informed
decision before participating in the Offer.

1. The IDC Members have reviewed:

a) Public Announcement ("PA") dated March 07, 2025;

b) Detailed Public Statement ("DPS") dated March 15, 2025, and was

published on March 17, 2025;

¢) Draft Letter of Offer (‘‘DLOF’”) dated March 24, 2025;

d) Letter of Offer (‘“°LOF’’) dated July 23, 2025,

2. The IDC members also noted that:

a) The Equity Shares of the Target Company are frequently traded in

terms of Regulations 2(1)(j) of the SEBI (SAST) Regulations, 2011.

b) The Offer Price is in accordance with Regulation8(1) and 8(2) of the

SEBI (SAST) Regulations, 2011.

¢) The Offer Price is at par with the (i) negotiated price per share of the

Target Company for acquisition (i.e. Price paid in preferential Issue by

Acquirers) and higher than (ii) the volume-weighted average market price

of shares for a period of sixty trading days immediately preceding the date

of the PA as traded on the NSE, being only stock exchange where theequity
shares of the Target Company are listed, i.e. 32.00/- per Equity Share.

Based on the above, the IDC Members are of the view that the Offer Price

of Rs.32.00/- per equity share is in line with the parameters prescribed by

SEBI (SAST) Regulations, 2011.

These recommendationswere unanimously approved by
the Members of the IDC.
None

12. | Summary of reasons for
recommendation

13. | Disclosure of voting pattern

| 14. | Details of Independent
Advisors, if any

15. | Any other matter to be highlighted None

Terms not defined herein carry the meaning ascribed to them in the Letter of Offer dated July 23, 2025.
To the best of our knowledge and belief, after making proper enquiry, the information contained in or
accompanying this statement is, in all material respect, true and correct and not misleading, whether by
omission of any information or otherwise, and includes all the information required to be disclosed by
the Target Company under the SEBI (SAST) Regulations, 2011.

For and on behalf of the Committee of Independent Directors of
Bohra Industries Limited
Sd/- Chairperson of IDC

Place: Udaipur
Date: July 25, 2025

alm@endz

the srermies olicrrisrer

CIM: LT4259MH1084PLCA34425

Almondz Global Securities Limited

Reg. Office: Level 5, Grande Palladium, 175, CST Road, Off BKC, Kalina, Santacruz (East),
Vidyanagari, Mumbai, Maharazhtra- 400088, India. Tel: +%1 2I 66437600, Fax: +91 22 EE43TTO00
Corporate Offtce: F-33/3 Okhla Industrial Area Phase-ll, New Delhi -
Tal: + 91 1143500700 Fax: + 91 1143500715
Email; secretariah@almondz.com, Websita; www.almondzglobal.com

Extract of Consolidated Unaudited Financial Results
for the Quarter Ended 30 Junme 2025

iRz, in Lakh excepl por share data]

NOTICE

Notice is hereby given thal the Cedificate(s) for the under
mentioned Equity Shares of the Company have been lost / misplaced
and the holder(s) / purchaser(s) of the said Equity Shares have applied to
the Company to issue duplicate Share Certificate(s).

Any person who has a claim in respect of the said Shares
should lodge the same with the Company at its Registered Office within
21 days from this date else the Company will proceed to issue duplicate
certificate(s) to the aforesaid applicants without any further intimation.

Folio| MNameof | Noof |Distinctive Nos. |Certificate Nos.
MNo. | Shareholder |Shares From to From to

434868 J"’:f,‘éﬂ‘;n[:s 1000 |1338641-1330640 | 1211

Dated : 29/07/2025 JAMANADAS VEKARIA

[Name of Shareholder(s)]

Name and Registered Office address of Company :
LLOYDS METALS AND ENERGY LIMITED.
ADDRESS : PLOT NO. A-1-2, MIDC AREA, GHUGUS,
CHANDRAPUR DISTRICT-442505, MAHARASHTRA, INDIA.

Form Mo ING =26
[Fursuant to rule 30 the Companies
{Incorporation) Rulas, 2014)
Advertisarment o0 be published in the
nawspaper for change of registered office of
the company fram one st 10 another
BEFORE THE CENTRAL GOVERNMENT
REGIOMAL DIRECTOR. WESTERN
REGION, MUMBAI, MAHARASHTRA
In the matter of the Companies Act, 2013,
Section 1304) of Companées Act, 2013 and
Rule 30{5)(a) of the Companias
{(Inccrparation) Rules, 2014
- d&nd -
In tha mater of SANKET MERCHANDISE
PRIVATE LIMITED hawing its reglstered
office at 601 Resco-Work OF, Symphony IT
Park, Sth Floor, A-Wing, Plat Ma. 1, OF
Raheja vihar Foad, Chandivall, Mumbai
Subwrban- Mumbal-400072, Maharashira,
.- Peliiarer
Notice is heteby given o the General Pulblic
thal the company  proposes (o make
application 1o the Central Gavernment under
sechion 13 of the Companies Act 2013
sapking confimabon of allerstion of the
Moemgrandum of Association of the Comgany
i legrms of the special reschiion passed al
the Extra Ordinary General Mestosg held
cntith June, 2025 to enable the company fo
change s Registerad offica from the "State
of Maharashira” o (he "State of West
Bengal™
Any person whose nderest s likely o be
affeclad by the propesed change ol the
registerad olfice of the company may deliver
glther on the MCA-Z1 portal [weare.mca.
gowin)] by filimg investor complaint form
of canese o be delivered o send by registered
posl of his | her obgschions supporbed by
an affidavit stating the nature af his | her
nterest and grounds of opposition to the
Regional Director, Wastern: Region,
Minisiry of Corporate Affairs, Evenest 55h
Flaar, 100 Manne Drvea, Murdess- 000032,
Maharashtra, within Fourdesn days from the
diate of publication of this notice with -a copy of
the applicant company at #s regesterad office
Alihe addréess menbionesd above
For and on behalf of the Applicant
Sanket Merchandise Private Limitad
Sdi. Rupesh Ranjan Prasad
Place: Murmba Additional Dirsctor
Date: 29072025 DiM: 01552563

“IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, itis not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

110020, India.

derer 4w Canara Bank £\

AESET RECOVERY MAMAGEMENT ERANCH -
Ak Marzhan Path, 448 Floar, Canara Bank
Buiichryg, Baflard Esl#te, Mumbx-300001

Emall: cn2isli@canarabank. com

CORRIGENDUM

Please refer to our Demand Matice
publishad in this MNewspaper on
16.07 2025 Borrower @ Mr. Mohammad
Abubakar Qadrl, In this nobice. MNotce
Type was wrongly printed. Please read
Demand Motice m&lead of Radomphon
Motice [section 13{8}] To Bormower!
Guaranton! Morgagor
All remaining detaits of Demand Motice
remain unchanged.
Sdl-
Authorised Officer,
Canara Bank

SALE NOTICE

d5o1el A Canara Bank A

]

STRESSED ASSETS MANAGEMENT BRANCH : Circle Office Building, 8th Floor, ‘B’
Wing, C-14, G-Block, Bandra-Kurla Complex, Bandra East, Mumbai- 400 051
Tele:- 022-26728782/8744/8771/8792/8799; email:- ch15550@canarabank.com

E-Auction Sale Notice for Sale of Immovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, read
with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the Secured
Creditor, the Physical Possession of which has been taken by the Authorized Officer of
Canara Bank, will be sold on “As is where is”, “As is what is”, basis on 13.08.2025 for recovery
of Rs. 1,16,92,53,021.73 (Rupees One Hundred Sixteen Crore Ninety Two Lakh Fifty Three
Thousands Twenty One Rupees & Seventy Three Paise Only as on 30.06.2025 plus further
Interest and cost from 01.07.2025 due to the SAM Branch of Canara Bank from M/s.ARK
INDUSTRIES PVT LTD, Office No 205, 2nd floor, Windfall Tower, Sahar Plaza Complex, Andheri
Kurla Road, J.B. Nagar, Andheri (East), Mumbai 400059 & Directors Mr. Akshay Rajendra Jain
and Mr. Dhanesh Jayantilal Mehta. The reserve price and the earnest money deposit will be as
mentioned below:

Description of property

All that part and parcel of Shop no. 14, Ground floor, “Yogeshwar Heights”, CTS Nos.
4793, 4794, 4796 & 4797, Village Bhanvaj, Khopoli, Taluka Khalapur, District Raigad,
Bazarpeth Station road, Opp. Axis Bank, Shastrinagar, Shri Swami Samarth nagar, Khopoli,
Raigad-410203 admeasuring 202.28 sq ft carpet in the name of Mr. Akshay Rajendra rasad
Jain. (Physical Possession) As per Map Annexed sale deed Agreement North — Office South
- Road East- Shop no 15 West — Shop No 13

Reserve Price:- Rs.25,20,000.00/- | Earnest Money Deposit:- Rs. 2,52,000/-

All that part and parcel of Shop no. 15, Ground floor, “Yogeshwar Heights”, CTS Nos.
4793, 4794, 4796 & 4797, Village Bhanvaj, Khopoli, Taluka Khalapur, District Raigad,
Bazarpeth Station road, Opp. Axis Bank, Shastrinagar, Shri Swami Samarth nagar, Khopoli,
Raigad-410203 admeasuring 202.28 sq ft carpet in the name of Mr. Akshay Rajendraprasad
Jain. (Physical Possession) As per Map Annexed sale deed Agreement North — Office South
- Road East- Shop no 16 West — Shop No 14

Reserve Price:- Rs.25,20,000.00/- | Earnest Money Deposit:- Rs. 2,52,000/-

All that part and parcel of Shop no. 16, Ground floor, “Yogeshwar Heights”, CTS Nos.
4793, 4794, 4796 & 4797, Village Bhanvaj, Khopoli, Taluka Khalapur, District Raigad,
Bazarpeth Station road, Opp. Axis Bank, Shastrinagar, Shri Swami Samarth nagar, Khopoli,
Raigad-410203 admeasuring 196.37 sq ft carpet in the name of Mr. Akshay Rajendraprasad
Jain. (Symbolic Possession) As per Map Annexed sale deed Agreement North — Office South
- Road East- Shop no 17 West — Shop No 15

Reserve Price:- Rs.25,20,000.00/- | Earnest Money Deposit:- Rs. 2,52,000/-

The Earnest Money Deposit shall be deposited on or before 12.08.2025 up to 5 p.m.
Details of EMD and other documents to be submitted to service provider on or before
12.08.2025 upto 5.00 pm. Date up to which documents can be deposited with Bank is
12.08.2025.

For further details may contact Mr. Kishor Kerba Mane, Authorized Officer, Canara Bank,
SAM Branch, Mumbai (Mobile No: 8097590940) or Dheerendra Kumar Chaudhary (Mob.
No. 9891721657) may be contacted during office hours on any working day. The service
provider Baanknet (M/s PSB Alliance Pvt. Ltd), (Contact No. 7046612345/6354910172/
8291220220/9892219848/ 8160205051, Email: support. BAANKNET@psballiance.com. /
support.ebkray@procure247.com).” .

Date: 28.07.2025
Place: Mumbai

AUTHORISED OFFICER
CANARA BANK, SAM BRANCH

AMBITFrnvesT AMBIT FINVEST PRIVATE LIMITED

Corporate OH: Kanakia ‘Wall Strest, Sth fioorn & S06-510, Andher-Kiila Foad, Andher East, Mumbai-400093
PUEEEEEIUH HUTIEE [FnJr !mmuvalﬂe Property) (Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of Ambil Finvesi Private Limited Having its regisiered office at Ambit House,
449, Senapatl Bapal Marg, Lower Parel, Mumbai -
Kurla Road, Andheri East, Mumbai-400033, under Securitisation and Reconstruction of Financial Assets and Enforcement of
Securlty Interest Act, 2002 (54 of 2002}, and in exercise of powers confarred under Section 13 (12) read with Rule 3 ofthe Security
Interest {Enforcement} Rukes, 2002 issued Demand Wotice dated menfioned heréundear calling upon ihe Tollowing barrowars 1o
repay the amount mentioned in the notice baing also mentioned hereunder within 60 days from the date of receipt of the =aid nofice
The tollowing borrowers having failed to repay the amount notice Is hareby given to the following borrowears and the and tha public in
general that undersigned has taken possession of the properties described herein below in exercise of powers conferred on him
under sub section (4) of section 13 of the Act read with Rude & of the Security Interast (Enforcement) Rulas, 2002,

“Name of the Borrower/Co-Borrowers/ Guaranfors

& Loan Accouni Mumber

400013, Corparate office at Kanakia Wall Street - Sth floor, A 506-510, Andhari-

1) J F Panki 2) Dubey Kanchan Rajesh 3) Dubey Kanchan
Rajesh Through Legal Heir Of Late Rajesh Rambachan Alias
Hansraj Dubey Lan Noz. MUMDDODDODG3302

Demand Nofice Date & Amount | Date of Possession
26-03-2025. Rs.52 68,889.89/- (Rupees | Type of possession

Fifty Two Lakhs Sixty Eight Thousand Eight]  24-07-2025
Hundred Eighty Mine Rupees And Eighty Symbaolic
Nine Paise Only) As On : 18-03-2025 Poszession

Description 0fiImmovabie Property/ Properties Mortgaged : Property 1: AllThat Piece Or Parcel 01 Shop No 1 Ground Floar,
“gal -kushal Paradise “ House No 149 |n Old Jouse No 149-b.plat No 140/a In Sector 6 01 Village Sarsole,nerul In Navi
Mumbai Containing By Admeasurements About 138 Square Meters . Boundary 0f The Said Property: - East : Internal
Road West:sharad Apartment Morth : Om Shivam Sowth ; Internal Road Property 2 : All That Piece Or Parcel Of Flat No
203 On The Second Floor Building Know As “sal -kushal Paradise “ House No 149 In Sector 6 Of Village Sarsole Nerul
Navi Mumbal Admeasuring Area Abount 28.43 Sq Mis. Boundary Of The Said Property; - East: Road West :bhanu Bahil
Chzl Marth : Road South : Ankit Apt Property 3 : All That Piece Or Parcel Of Flat No 204 On The Second Floor Building
Know As “sai -kushal Paradise * House Mo 148 In Sector 6 Of Village Sarsole Nerul Havi Mumbai Admeasuring Area
Abount21.93 Sg Mis. Boundary 01 The 3aid Properly: - East : Road West :bhanu Bahil Chsi Narth: Road South : Ankit Apt
Property 4 : All That Piece Or Parcel Of Flat No 404 On The Fourth Floor Building Know As “sai-kushal Paradise * House
No 149 In Sector 6 0f Village Sarsole Nerul Navi Mumbai Admeasuring Area Abount21.93 Sq Mts Boundary 0f The Said
Properly;-East: Road West ;bhanu Bahil Chal North : Road South : Ankit Apl

Date: 29.07.2025. Place: MAHARASHTRA

The borrowerin particular and the public in general are hereby cawtioned not to deal with the property andany dealings with ihe property
willbe subpeciio the Charge of AmbitFinvest Privale Limited for an amount mentioned harein above and interestiheraon. The bormower's
attention isinvitéd to provigions of sub-section (8) of section 130l the AcL inrespect of time available, toredeem the secured assets.

Sdf- fthomsed Oiticer - Amibit Firmest Private Limited

JASH ENGINEERING LIMITED

Registered Address: 31, Sector-C, Sanwer Road, Industrial Area, Indore 452015, Madhya Pradesh, India
Phone:- 0731-6732700 Emaik- info@jashindia.com, Website- wwnw jashindia.com

{For the attention of the
Transfer of Equity Shares and unpaid/unclaimed div

Shareholders are hereby informed that pursuant to the provisions of Investor Education and Protection Fund
Authority (Accounting, Audit, Transfer and Refund) Rules, 2016, as amendments made thereto, the final dividend
declared during the Financial Year 2017-18 which remained unclaimed for a period of seven years are due to be credited
to Investor Education and Protection Fund (“IEPF") on 30th October, 2025, The corresponding shares onwhich dividends
were unclaimed for seven consecutive years will also be transferred as per the procedure set out in the Rules,

In compliance with Rules, Individual Motice are being sent to all concerned shareholders whose shares are liable to be
tramsferred to [EPF as per the aforesaid Rules, the full details of such shareholders is made available on the Company’s

wehsite; wanw jashindia com,

In this connection, please note the following:
1. In case you hold shares in physical form: Duplicate shares certificate(s) will be issued and transferred to IEPF, The
original shares certificate(s)registered in your name{s) and held by you, will stand automatically cancelied.

2.1n case you hold shares in electronic form: Your demat account will be debited for the shares liable for transfer to

the [EPF,

In the event, a valid claim for the Dividends as aforesaid is not received on or betore 29th October, 2025, Company will
proceed to transfer the relevant Shares and dividend amount in favour of IEPF without any further notice. Pleasze
note that no claim shall lie against the Company in respect of unclaimed dividend amount and shares transferred to

ials [

CIN: L2BS10MP1973PLCOOT226

NUTICE

Sharehalders of the Compan

d to investor Education and Protection Fund {'IEPF')

. . i ~ IEPF pursuant to the said rules. It may be noted that the concerned shareholders can claim the shares and dividend
East : Road West : Other Buildin P : : 3= NOEE. : : 1 :
- . g ! Quarter Endad | Year Ended from IEPF Authority by making an application in the prescribed e-form IEPF-5 online after obtaining Entitlement
Date: 25.07.2025 . Sd/- Barticuters dune March Jung March letter from the Company.
Place: Mumbai AUthorlz?d Officer 30, 2025 | 31, 2025 | 30, 2024 | 31, 2025 In case the shareholders have any queries on the subject matter or the Rules, they may contact the Company’s
(Indian Bank) Unaudited | Audited | Unaudited | Audited Registrars and Transfer Agent (RTA) M/s MUFG Intime India Pyt Ltd (Formerly Known as Link Intime India Pyl Ltd ), C-
Tetal Incame from operaions 3163 | 5278 2065 | 14,964 101, 15t Floor, 247 Park; Lal Bahadur Shastn Marg.‘d-khmlr [West) Mumbai, Maharashira - 400083, Ph, 022 49186272,
FORM G F I II T — - S— SE—— | — Ema'l mt hE‘IPdE—Sk@-{u‘U EmE mu
INVITATION FOR EXPRESSION OF INTEREST FOR E"‘ prof |IL¢§'$|£ f;‘ ';* imsdabiibs o e o - _
DATTAR CERAMIC PRIVATE LIMITED OPERATING IN MANUFACTURING OF Cxtsgtiooal And Teraadinary e ik . i L For JASH Engineering Limited
FELDSPAR POWDER INDUSTRY AT HALVAD, GUJARAT hiat prnrr { [Lazs) for the pesiod :le[n:lre Tay ailar | sd/-
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India Excenticnal and Extraodinary fems) ata | 367 248 | 1,098 Mace: indore Tushar Kharpade
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Met profit 7 (Loss) for Ine period afler Tax (afier | Date: 29/07/2025 Company Secretary & Compliance Officer
RELEVANT PARTICULARS Excaplicnal and Exiracdinary Rems, minarily inlarest |
1. [Name of the corporate debtor along DATTAR CERAMIC PRIVATE LIMITED and share of profiti{loss] in assaciate companies) ERE I 615 B0 | 1,733
W|th PAN/ CIN/ LLP NO. CIN U17115GJ2013PTC076394 Toiel EDH’IP!'“hE"15|'I'E' Incoma for the Fen.:.d |'|:|:||T|F|r|5|ng | | SVC {_ {_} U I—-" L H ﬁT ]v L
PAN:AAECD7596H prafil | (loss) for the penod (aher 1ax) and Other . BARNEK LT LD, | e ssmedues s
2. Address Of the registered ofﬁce Vikas Cotton Ginning & Pressing, Near _"‘rmr-shni-rl.'e iF:l:lf"I'E -_:a_"IEr__la!_ll E.H.-E :- -a|:|_-|_ E-I_E' -I b | ?E,F_ ;- { Fapwempes iy T Misssssarmos WWielemil @as asgs Fesesls ool )
Marketing Yard, OPP.G.I.D.C, Surendranagar, Equily Shara Capital 173 | 1723 1 GE 1723 LEGAL & RECOVERY DEPARTMENT
Halvad, Gujarat India, 363330 Tedeive (Shchiding Fovaii Fagana i shown —1 s | - SVC TOWER, JAWAHARLALNEHRU ROAD, VAKOLA, SANTACRUZ (E), MUMBALI: 400 055. Tel No: 71999986 /975/983/777.
3. | URL of website N.A. in the Balance sheel) 22418 P U B L I c N OT I c E Fo R SAL E
4. | Details of place where majority of fixed | Vikas Cotton Ginning & Pressing, Near Earning Fer Share (Befare extraordinary ibems) STOCK FOR SALE ON “AS IS WHERE IS AND WHATEVER THERE IS BASIS”.
; o B PEd (ASSET TAKEN OVER UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS &
assels are located '\H/'alrke;'”g Yardt' ?ZF."Ggégégosure”dra”aga“ puf el gl | , ENFORCEMENT OF SECURITY INTEREST ACT, 2002)
alvad, Guijarat, India, [al ; 0 | g 0.37 i
= Trealid capacty o e roduci oo Too 1 o i Bl ol M Sl i NAME OF THE BORROWER / MORTGAGOR OUTSTANDING BALANCE
' : : S0MTperday (B Diluled G40 | 938 L Lk M/s. Hercules Industries (Proprietorship) Prop. Mr.|Rs. 26,94,193.79 (Rupees Twenty Six Lakhs Ninety Four
6. | Quantity and value of main products/ As per the latest available financial Statement Earning Per Share {afler extraotdinary iems) ' ' Manish Malani Thousand One Hundred Ninety Three & Paise Seventy Nine
services sold in the last financial year fé’ﬂg'nﬁz-oﬁﬁ'm {04 Rs. 1 /- ach) |- | y Only) as on 30/06/2025 together with contractual interest and
Value: %" (a) Basic o4t | 0.37 0 .;,. | 104 legal & other incidental expenses with future interest prevailing
*The Company haslrecordedlsmes Of Rs1044 :I:;-:- nl'_ll-lF'_.I"- |:|-.I1-l:.| B EJEI 7 |:| :':!.-ﬁ 1 1 I-.l::'- from t|me tO t|me from 30[06/2025 t|” the date Of Closure.
crores throuagh trading of agricultural products. LOCATION AND DETAILS RESERVE | DATE & TIME | EARNEST MONEY DATE & TIME OF
g g714g P OF THE ASSET PRICE OF DEPOSIT OPENING THE
7.| Number of employees/ workmen NIL ( As per the information provided by the SBOD). Key number of Standalone Financial Results (Rs. In Lakh except per share data) (In Lakhs) | INSPECTION (In Lakhs) TENDER & AUCTION
8. |Further details including last available | Details can be sought by sending request to Quarter Ended Year Ended Stock includes Electrical Sockets, Plates, Regulator, Bulb| 06.53 11/08/2025 0.65 22/08/2025
financial statements (with schedules) of two | Resolution Professional at ] T March Holder, Switches, Cable Socket etc at SVC Co-operative Bank 09.30 a.m. 01.30 p.m.
years, lists of creditors are available at URL: | cirp.dattarceramic@gmail.com. Particulars %0 "I";E wq - aé'l:}“ 3!1“2[:;24 ™ E;Ezs Ltd; Basement of Vanvaria Apartments, S. V. Road, Khar West, to
9. | Eligibilty for resolution applicants under section | Details can be sought by sending request to Unaudited | Audited | T Mumbai - 400 052. 04.00 p.m.
25(2)(h) of the Code is available at URL: Resolution Professional at - oo o . ~ TERMS & CONDITIONS . . .
cirp.dattarceramic@gmail.com. Met Incama from Operations 00 854 g6 3,356 1 Saleisstrictly subjectto the terms & conditions incorporatedin this advertisement &in the prescribed Tender Form. Further details
- — Prafil fram ordinary acfivitiss before tax 176 104 73 207 oftheabove mentionedAssetand Tender Forms can be obtained fromthe Bank’s corporate office, atthe above mentioned address.
10.  Last date for receipt of expression of nterest 13.08.2025 Pr m R T t,nm “ ".E 173 T 2} e 2 Intending bidders should submit sealed tender for aforesaid Asset in the prescribed Tender Form only. The sealed cover
11. | Date of issue of provisional st of 14.08.2025 : F' S — should be accompanied with Demand Draft / Pay Order / NEFT / RTGS for Rs. 1,000/- being Non-refundable Tender fee & the
prospective resolution applicants Total Enmprenanf.r.s Inc I:-IrI'E for the IIIer-I:-fI: ) separate Demand Draft / Pay Order / NEFT / RTGS for the Earnest Money Deposit of 10 % of the offer amount for the above
12 | Last date for submission of objections to |19.08.2025 eamgeising pravibi (ges) o the paniod gt tax) , - property drawn on a Scheduled Bank, favoring “SVC Co-operative Bank Limited”, payable at Mumbai should be deposited
provisional list and Olhvér Conwefisiae incoms fafer 1ax)) 24 24 el £eF in the ‘Tender Box’ kept in the Corporate Office at the above address, before 05.30 P.M. on or before 21/08/2025. Account
13. | Date of issue of final list of prospective  |20.08.2025 Hotes: Details for NEFT / RTGS : Account Name : SVC Co-operative Bank Ltd, Account Number : 2001309480220013, IFSC
resolution applicants f.  The Finanicial Rasulié have basn prapatad in sccordance wilh Ind RS as prescribed under saclion 133 of thé Code : SVCB0000013. Tenders will be opened at the Corporate Office at Vakola as per the aforementioned schedule.
14. | Date of issue of information memorandum, | 23 08.2025 Companies Act 2013 raad with Rule 3 of the Comganies (Indian Accounting Standard Rules, 2015 and 3 The borrowers, respective Tenderers / Guarantors / Owners of the security or their authorized representatives may remain
evaluation matrix and request for resolution Companies {Indian Accounting Standards) Ameridmant Rules, 2016 present at the time of opening of tenders. The Authorized Officer of the Bank would have sole discretion in the manner of
plans to prospective resolution applicants : Ry b : R =i * conduct of sale including decision with regard to inter-se bidding / negotiations amongst the bidders to realise highest sale value
15.| Last date for submission of resolution plans | 22.09.2025 £ S 2y kit ok e S Aok of Tuaudned Finanl M i dhe guame snged 2 done for the Asset. They are, therefore, advised to remain present themselves or through their duly authorized representative(s)
- : : - . : 2025 fled with the Stack Exchanges under Reguistion 33 of he SEB| (Listing Obligations and Desclosure 4 The Bank . it ’ ht ! t ioct I off ithout assiani di Il the off i
16.[Process email id to submit Expression | cirp.dattarceramic@gmail.com Requirements| Regulabans, 2015, Tha full farmat of tha Financial Results lor the the Quarter ended 30 Juna 1€ Bank reserves 1ts right 1o accept or reject any or ail oliers Without assigning any reason and in case ail ine Ofiers are
of Interest 2025 are available on the websile of the company |.e. www.aimondzglobal.com and stock exchangis websie, reJect]e?H ertthe(; to hol;jbr]ggotratron'tshwrth arrtry /of tr;te tenderers / bidders or to sell the Asset(s) through private negotiations with
17.|Details of the corporate deblors MSME Registered L, N O SO WL R o 5 ?ﬂ’éo Bo(raro?/\r/]erzgﬁaralnto?srfl\/loorct)gazgfsa >;1repa hlgrseby put to notice in terms of rule 6(2) and rule 8(6) of
registration status as MSME. 3. The Consolidated Unaudited Financial Results for the the gquarter ended 30 June 2025 include figures : . .
sl pértaining 1o one assoclate: Mis Pramisr Graen Innovations Privale Limiled and one Joint Venture (AGICL & Security Interest (Enforcement) Rules, 2002 that the Secured / aforementioned Assets would be sold in
\qbal Singh Gandh AGSL WASH JV ) accordance with this notice in case the amount outstanding as per the demand notice is not fully repaid.
Resolution profess|0na| in thg matter of For-and o bkl of e Bowrd. o1 6 The asset in question is under physical possession of SVC Co-operative Bank Ltd. The asset has been peacefully handed
Dattar Ceramic Private Limited (In CIRP) Almonds Global Securlties Limited over by the borrower.
Date: 29.07.2025 Communication Address Sl 7 Disputes, if any, shall be within the jurisdiction of Mumbai Courts only.
Place: Ahmedabad Reg. Address: C/302, Rosewood Estate, — 8 The sal tice is also displaved bsite - httos-// bank Inotice-sal
Satellite, Near PrernaT|rth Jain Derasar anoj Kumar Arcra € sale notice Is also displayed on our wepsite pS://www.SvCbanK.com/notice-sale.
. Ahmedabad, Gujarat- -380015 Place: New Delhi Managing Director Place: Mumbai Mr. Rohan Rajiv Pai
Email Id: '%EE'{}%H& %530:%%%858'2'2 Cate: 28 July 2025 "Ll : DIN - WITITT ] Date: 29/07/2025 Senior Manager & Authorised Officer
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